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IN  YHE CENTRAL AGMINISTRATIVE  TRIDBUNAL ‘ T/
HYPERRDRD DINCH 3 ﬂTVHYDEGGDRO. f\q}dﬂcgéqu .
0.h. 751/93 n' _of Docislon 1 s394
1. Akashavanl Apnpnouncers issociotion of AP,
Hydsrabad rep. by its Proskdent |
N.V.S., Rama Rno, Sfo. N.V, Hanumantha Rao
2, Syad Ilyas Anmecd, S/0. Atuncd Dl Petitionaes:
Vs
$1. Goverpmont of Indio rep. by its Suurutdry, .
Ministry of Informotion dod Broud costing, ,
New Oelhi. -
2., Tne Diractor Generdl,
A1l Indie Racdio, New Dalhi. .
-3, Theg Stetion Oiructor, . :
ALl Indis kaglo, Newdmdeiy bty Groosed -
4, Tha Station Dirwecter, o
A11 lIndis flodio, Cuddapuh, -
5, Tne Station Director, '
All lndio Rodio, Visakhapotnam,
6. The Station Jirector,
All India Radio, .Nizasmabad,
7. The Station Director,
A1l Incia Radio, Warangal.
£, Tne Station Diruwctor, '
All India Radio, Kothagudem,
9, The Stotion Direcunr,
ALl Jndia Radio, Adilubud,
SQ, The Ststicn Diructor,
A1) Indi® Redlo, Tirupati, -
it. Tne Stetion Directer,
%All India Regic, Vijayouada,
12. The Stotion Dirwectlor,
All Indis Redio, Apnantepur,
13. The Statien Diractor, ,
All Indlo Radlo, Kurnool,
140 T;‘ie

Station Direactor, ’ |

Ingiu Rudipg, Hy deratad
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JUDGMENT

1 ws per Hun'ble Mr.,Justlce V. Neciadc; Ron, Vice=Cheliman 1
!

\
-
‘\

T™his O.h. was flled praylug for @ declaration.that all
thcsc‘applicants (&nnOunccrs) Wwho &ce defne i to bC»GOVCEnmfnt
servants should be allowed to enjoy all ‘the ben=fits as

|
«oplicable to regular sarvants and to declare Lhwr they

are elininvle for pronotions, teo Cedres O parl qLVFn Lo the

erstwnile non-performing a artistas to thc POSLS 01|Plogrammr

xecutives and Assistant Station Directors in t{ I.° P.o/

I.1.5. (Indilan Information Service) ahd feader cadrc to

‘ \{ I.B.P.5. Ly refixing the ifter-se senjority of the ecrste-

while pecforming and non-p=trforming artiste. in the ALP.
Dtet= as on 6,3.1382,
2. The first applicant Ls the Akashivanl Annoureies

“sssociation of A.P, represented by 1ts Prestdent and the

second applicent 1z an hAnnouncer. R-1% to R-2%, the direct

recruit/promotes Transmission txecutives were permltted to

. comz on record as respondents in this O.A,. as per orderyg

in M.A.N0.478/93.

3. Since its inception; 211 India kadio (A.I.K.) heve

, .
beenVuving the practice ol enjaging Artists on-3tatf

-
. callud Staff Artilstic This category pecfomis such functions
P T NIRRT AR L I L D bl o . e "
r :
T » a5 announcement, newsreadlng, providing sccompnimiment Lo

) i
music artists and progrumes, reporting, tranblation,

duboing, editing of news bulletins, preparatikn of seripts

for Dram.s, features ete, Inltislly there used to be monthly

cContracts,

later yearly contriacts, Thereafrer yesrly con-

tracts were ~onverted into three year contraétgand there-

after the contracts of the staff{ artists werg extended upto
A N

e 3/ -
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¢he age of 58 years on comnletlon of tnitial period of
s S \ o
provation elc, "Rhwse contrad Fuowere et lng wxban ted upto

the age of 60 years of the age oﬁ the actists providud Lhey
had buen dlachurglng satisfactory service and Lhoyl were
running good'health. upto 1.10.1964, the Stabf Ar§tstgp

were used to be Enéaged on lumpsum consolfadted fﬁe.
Th@reafter.thé employnent of Staflf Artistit was inﬁremcntﬂl.fcc

scales identical to thau of regular Cilvil Governawat SerVant ©

with slmost all benefits of service axcept . the puensionary
: f
bencfits, Stalf brtistes weve cligible for cratulty urnird

contributory provident fund. ‘

4. In 1672, the Governneut reviewsl the ime}u\ructure

of the Staff Artistyi and reordganiued the systen of SLaff
|

hreisos. Then the verious catejorles of Steff Artistl were

: _ | r
classified into five distinct groups according o thetlr

sphere of activity and gerfornnmance. |

{1) CLERICAL Group ‘
(2) PRODUTTION GroOUP; cunprising - T

Chief projucers, LDuputy Chief Producers,
Senior Producers, Producers, pProduction
Asslstanls etc, ) W

{3}  ANNJUNIERED H\vJ‘ZRE;’.DL‘.’k%S/N‘:.’WSE*.E!\DE'.I-L-(;‘ru"n-'l‘!'\é!"._,IJ.’I‘CJ:'E
GROUP counrising of -

‘ Lhnnouncer b, Compere, Sentor .‘snnf)u"\r':v."’s, Pizws =
Do reqders, Nuw:‘»rcddf:rss-—f:um--‘rr.an:.l.:au')r:: 'R W
\

(4) JOURNALISTS GROUP comprising of -
e ssistant Edltors, Scoript, Tranuliticn.
Lditors, osub-iditors aud Traaslators,

‘ \
(%) MUSTICIANS AND Ih STuebl A LLS Tl GROUP,

/.AJ/ - ' T

weporting

Ny

L ke oW et e



. Hith ) fm"t Crom /,3,1007, Ttha c:-at.mer‘i.u'l-(?) and {4)

, L
referred to nbove {,e. Production Group and Journilists

Group ware glven ontion to bocome Sovernnant Servants

cad T

ani theyk;e[crred to as non=performing Artlstos as. th%y

do not coma before the mlke. But, the cutejorles (}) £ (5)

‘ \ o :
ceferred to ahove 1.e, aanouncers, Musicians etc. who Bre . o

referred to as Performing Artistes on thP basis thdt‘thﬂy come

before the mi»ruphonﬂ/ané‘wcrp merely referced to a§

artistin  Thelr terms and conditions were ruVlSLd with

AJU LA u(‘. F

effect from 1,9.1982 ior Lthos g‘optud for the sald new

scheme. As per those new terms and conditjons the§ were

offered 5 years contracts only instead of the exiseing

contract upto 58 ywars asge., &3 already observed, the staff

CoamaT - .
hrt ibt&v" Wi L& Ent.itl':'d Lo the bﬁﬁl;,‘fi,tﬂ of renuion d'."“pu!.‘ L,..LL .
the ~laid-Lesms, | T L f

|
6, trit petition No.13636/83 was flled under hrricle

32 of the Constitution of Indis before the Supr&AQ Court

by the Assoclation and some of the performing Argists praying

for a direction to the responients to treat the Ftaff Artistan

a{Lpuf with the rojulsr Covvrnmunt'survnntr anld to restrain

them from enforcing the scheme which had come into effect

AIR

from 1.9.1983. In 1/1987 (5.C.) 1526 - Untion of 1ndia Vs.

ctaff
YT S .

M.A. uhowdhury 1 the Supreme Couvt hwld that dlllthe
hrtlbts of A.I %.

are holding ={vil vosts undur the Govern-

I
ment and they are yoverned by hrticle 311(2) of the Consti-

gution of Indfa. when VL0 0. 13630/83 had com# un for

considervation before the SHUIcUE Court on 25 4}]qq1 it was
CJ;».JJ .

'Jcij ss unders- i

"In view of the sbove dﬁcininnIL1°B7 s,z

[

. 1526 X
it is no longer n2cessary Lo make any'furtqe

duclaration that the Staff Artists

) L 5oars Govzrnment
Ne— r

B e 5/-
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Sefvants., The clroular doted 3.5.19”@ Lusied
by the Ministry of Information ond ;"it'-km Tcantlng,
~ proceedr:d on the assaeptlion Lﬂdt uLufF Avtlstey
in All India Raﬁio and Doordarshan wefe not
Government Servants and that only thouse Staft
Artistes specifically wment toned in Lhok circuler
could Leocoms and b treated os Cove gninont SeT-
vants, provided they soatlsCied the copditions

mentionsd theredin, It has uow Ladone nede s sagy

\
for the Governmunt to review the entice question

. . ey o
covered by the clrcdlor du, 3.5,1080, We
therefore, dicrect the Goverpnent of Tiidia to
review the entire situaticn and to prepare a

o~
O

fresh scheme in accoreance with law thLnJ ;o

ol ',,l;\f‘. e vt L

a0 Gttty serfuraed by gach categ oy
.)_\
9 of Staff A tiste," : _
-
7. In terms of the direction given ﬂbove;‘a
' v .

|
scheme was placed bLefore the Znprame Conrt whloh wos

styled as Draft Scheme, The sald Writ Petition and some

other writ petitions were dis»nosed of by the Supveme Court

o0 5.4,1990. Therein {t was observed that theloblections

in regard to the above scheme weyve filed anl shme of the
V,_l\-";.;\f -\--;\ N |
el ODJjecti ns were.uyha%d;in the order dt, 5.4,193)3, EHy

) ) |
th2 faid Jusgient the Juprems Court directed that in the

et}

sppropriate Ministry a High Power Coumittee be cat up
for examination of the objections with eferenuce Lo the

|
terms 0f the Scheme and the Soveroment waos rquerd to

r take @ decision wlthin six months, Liberty was also given
J to the aggrieved pacrtivs when final decision is taken by

the Government to move the court, -

v i

, |
q, A letcer beacing No,q49011/26/91-b (a0 b, 23,11

|
wias Llunusd by the Mind wry of Tnforma s and Proacicasting,

R U U |
Para-2 thereln reads thar all Staff /rvtet/arttune

ol Doordarelian

under 1932 scheme working Lo ALL Intia Lkadlo a|

A

| oo-("f',"’
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(except foreiyn nationals) who were {n service on | 1
g?ﬁ.1982 or apnhointed AS auch theceafrer will Pur Averrued b

as Governmeént Servants. such, Staft proisty/Arelsteh

: _ o '
were also gtiven option to Opt out of the some. para-8

of the seld lecter lays down that ponouncers will have

four scales of pay {n the Revised coelus of R3.1nﬂj-2ﬂ0ﬁ;

1640-2900; R5,2000-35071 4nd Rs.3000-4500.

i

9. whan as per 1992 scheme thi fion-petlorming %rtisnx

wue were made the Government servants, rules were formulated

as per notificetinn dt. 23.10.1984. Then, the nohopetforming
. T
Artistds in the cadre of production Assistants, AsLiBtﬂntc$~h-w

rrosters and script wWriters etc. ware merjed into the cadre

o
of Transmission Executives, Para-4;A(1)(f), chhpter-II,

Schedule-6 of 'A Compllation of Recruitment Rul=s for variosus

posts in AIR® lays down that for the purnoses of

promotion

L

there shall be sepatrale 1ists of sanlority of‘oﬁﬁicers of
reqular programme <adre and that of Staff Artistiswho

have lLacons Govérnment Employ:C¢s] promation to the next

grade from the two lists shall be on gquota basi%, the ratio

of which shall be b@éed on the exi«ting number ‘of posts

in each category on the date of holding of the Depirtmental

promotion Committee.

+

10, Even Lefore 1982 there wss a post of Transmission

Execu§1VEf'*It"vas filled up by direct recrui#nenﬁ conducted
A v ‘

y the s-aff Selection Cunmission and 1% of the posts were

f1lled vp by promotion from Librarian etc, The a‘enus of

promoticn

for the Transmissi n E«ecutive was [to Programme

prmoutbv: which s in Sreap ‘v, The hicrarchy ol Lromotions

from the posts of Prograuene fxecutive are to the Junior SCale

(hsst. Director), feniir ccale [Executive Director) and above
. [ 1

in I.B.P.2./L.1.5.
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11. when the non=-oer forming hfttﬁlﬁidfﬂ;mlde GOV .
. ke ‘ | !
e yecvants in 19872 they were e cigend b the category of
| .
Trdnsmiswion Lxecutives dn\nlfhddy f”lﬂrde to, 1t'is

stated that as per parads -4, h(l)(f) of schedula-6, FhaO\PL~II
the quota .£ixed for promotion of the Transmiﬁﬁ\nn‘ﬁxeuutivhb”
and the erstwhile non-pérforming Artistys to che pronotion.

posts of Programmre cxmcutive was fixed ot 52150, ' Thus

the vrstwhile non-performing Articts were eligible £oc
promotion to the post of Programne pxecntive whi¢h.is
the feeder service for promotlon to the Junior Scale oftic:r.

12, . The applicants contend that tha minimun aducat.ional

M N

qualtficationX prescribed for Grade-IV Announcer is
Graduation while the mid n imuam educatlional qua11fiéationt

pFescrib .3 warlier to 1976 for pProduction !ﬂsi:tants Wi S

., only Matriculation/P.U.C, Further, the AnnOuncers-havc Lo

pass the Audition tests. They must also have;the achuaintance

. ) | . .
in one or other of the Fine krrs. Thus, they are mors

qudlitled and galented than
Lo

tdan.they cannot be exrlud :1 for c,nsxdhraLton to the posis

the vrbtwhilc Prhﬂuttiﬂn A§bl‘"

‘of pProgramme Executives w\jch is a fe@dur'soprce for Junior

Scale (Rsst. Dir-ctors) while those whoﬂﬁreslcss Lalented

a18 peing consi e¢d for the zald posﬁs. 1t is alse urneld

for the appllcancﬂ that whan even Cameramian of Doordarshan

/f is Cons‘dercd for the pont of Progriunms Execu'inn, there L=
) .

nD”jufitirication for-excluston of thuAnnounPtr& for promntt:r

to the Seid posts, It i3 also the case of the applicants
: ‘ .

the Announcers are also Aischarging the duties et Trans-

mission Executives, Projramue Executivaes, sScript writers

L") ‘_,.u_

&EC./aﬂd the Transminsicn Deacutives are‘not Ai=cheralng

and they are not capable of Alscharging Lh“ daties of
] LVRVARENS S .
Aanouncers. It iz alse meated for the anolicants that
.
"x;’/ . ‘ '
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1 8 g
the Suprena Court held the classification as the

pecforming Arcists and noa-psrforming Actisats ioﬂg\
discfiminatory and hencethese Performing Artist# are
#l30 directed to be held as Governnent servants From
1982 1tself. 1In view of theic pay 8Cale, qunlif}cations
prescrived for their scicctlun and the special iudition -

test which they have to paszs, the Ssnlior Announcers
|

should al=o be merged with denamiJsion Zxecutives and

they too should be given the promotional avnnue‘as

PEC para 4. A(l) (£) of Chaptur-II, Schedule-6 z’e!;erred Lo.
UA\WLJ u"- L""‘JV"\S "'ow“"J\ oy l\"‘ -o-‘ pL-\.t_.:‘.Xl .

above, <So it is urged that a direction should be given
to the resyondents to fix the interse seniorxtyvofvthe
Performing Artists &nd non-performing Aptists %} treating
them as ope cadre, as on 6.3.1982 and on that basis ﬁhe

Case of Announcers should be considered for promotion.to
the posts of Programne Exccutives. %

|
13, oome representations of the Announcers have been
T

filed as material papers to urge that Announcer Gr.II should
be treatud as ejual to Progremne Execulive and they should

|
be considerad for promotion to the posts of Assistant

. ) |
Director, just like Producers were treated a3 equivalent

to Programua Exccutives.

14, The learn:d counsel for respondentsgls-“S urged

that mchlrj a- prov1sxon in re.

T R I

; ‘Td to Lhu promotional avenuwl
in regard to each hategory is one of policyrand it is

not 1or the Court to advize or gilve sbrmons;to the Executive

;
and in support of
r
Supreme Court
|

and Urs, Vs,

or the Llejisleture in regard to the same
the s2.d contentlions the Juldgment of the
in ConuNG.3IBT77T of 1947 (Mallikarjuna kao

“Late of Ak, «nd Ors, ) L (1990) 13 ATC 724 Y 1ig reli&d.upon.

b}/ i

! e 9/~
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15, In the reply filed by k-3, the Station Director,
A.T.R,, #lyderabad, it is stated thst the Revisaed Recraie
ment Milos of Lfn; pertorming Artiots '{L?u:y Vil farconne
Sove, serventy with effect trom 6,3,82 05 per lettoer dr,
29.11,1%%1) are yet to Le finallsed in cansultation
with'the Department of Persconel and Tratning and UP.LC.

The avenue of prowotions i3 also one of the kKecruitment

aules, when the Recruitmeant Rules in regerd Lo the Pec-

torming Arptiéts l.e, Annonncers eve, who bl baecanee: Gove,

servarts wlth effect from 6.3,107082 arve not {orm:lated

=nd when rules of recruitment are wolicy matters, it 1s

not for this Tribunal to consider at this slage as to

whether the Announcers should also ue given the benetit

of promotion as reierred to in para-é.A(l)(fﬁ of Zchedule-s,
: |
Chapter-II c¢f the Reccuitrent Xules referrcd!to supra,

It 1s not for the Court/I'ribunal to iuouc diﬁéctivns or
advise the Execurives or Lejislucture in rug-ﬁd Lo macters

45 ralerrad-Lo by cthe _uzremé Court in ‘ri Malllxarjuna iuo's
Ay l...u\-t.d - t-;k

case, But when a rule is pa¥sud, TAe same Ccan be enatlengod

under Arvicles 14 & 16 ob trne Counvtitution u?d in sucr o

ig for the court tritminul co louk tnta,  As thiac

. . . I
LCa%F L8 4O Yeb realnwd 1o thins Case, we r2lrain ta

: . : |
EXpress any VIew In Fejsll L0 various conuwenticns raised

and npleas made py the partics to theswe prOCuﬂdings in’
regard to the point whether thz Announcers should also
bé”médéhélfgiblc tor promotion to the posts .ot Programme
Lxecutives which is a fieaer source for juntor scalé in
I.6.Pve./1.1.5.

16, A8 per o exiscling hedrultnune R1luu; LYe ot vhhe poLts
0L Progrante LReCutives huve to e tilied up Dy wLrect
hetruluiknt Qnd 404 0L thu posts ol Tirogce me Caecutives

are o oz filled up by promztion A Traasmise i oo

T Ty
N

.. .1(.1//-
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and-erstwhile non-performing Artists, [Thero

wds an
agitation from the alove two categories tor rilling

up of all the posts of Rrogramre Executives Ly prowotion
\

. _ |

by alleging that tnzre is stajgnation and théey are not
yetting promotions aeven after serving itor more than
10 years.- By letter dec, 10,0.1%93, the U,P,S.C.

conveyca the approval to 1iil un all 302 posts (32 e-ieUing

. |
+ 270 anticipated of 1913-94) of dircct recrpitmtnt

(quo _a of Frogramne Evecablives by promobion In relaxation |

of Recriitment Rules as a one time measure, It is sub-

mitted that the D,P.C., wet for consideration ob til'ing
up of 342 posts of Programwne Exccutives in Alu.and
Doordars~an from amongst the Transmission Executives
and the Non-Performing hrtists,

. hearing

17. ~vinen this O.A, hed come up for final

on 10.2,1994 it was stated that the orlers of nromoticn

to the posts of Prograwme CExecutives wirce already izsacd

in reg.rd to 55, and Lri V.o.Tastry, Director of fLol.it.,

Hyderap:d who was present in the court-4ail| of this Triktunal

SJJnit;ed that he came to know that the second lisv of
cbout 210 was also issued, and another list of %5 in roeger:d
to Doordarshan was also issucd,

i
1§, A3 already observed, we stated that stage in
. regzwrd to the chsllenje und:ir Articles 14‘é 16 1+ not
yetlreaChed, a3 the secruitment Rules in regard vo Pecforming
Artiscts who ﬁad become Sovernnent servantsiwit: effece frOm

6.3.1982 sre yet to be finalised, Bat it was submitted for

the applicents that if all the: 442 posis of Programme
“xecutlves are filled up pending finalisation of the
Recruitm=nt Rules in re ;ard to the Announ:brs, much

prejudice will be causcl to tham and hence a direction maty

be glven to the respondents to consider the caseé of the

v

A I
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6.3,1942,

it

i 11 | i_%j

/S . -
Lanouncecs alsn lor prosotion to the posts ot |Pro-

gramie Executlves oa the busis of the provisienal
' |

senjority to be fixed botween perlormbag amd nwne
5 -
pertorming artists who are in secvice as on 613.1183,

pending finalisstion ot Recruitment Rules in-regard

I
|
I

Lo Announders, But we cannot ecdude Lo Lhe shine, When
|

it 1s ons of policy to make a provision tov pFUmotionJl

avenue and whea Lt is not tor the court, . huu?al‘to

' |
tormulate a policy, we Cannouv glve 4 ﬂlrcctiup pan Ve

1
. . | . —~—
{inalisation of recruitment rules in regserd to Announcers
i

to conuider them £0 romotion fov Proyraume [Zx.cut ive

posts efter greparation of the orovisional seniorits lisc

|
|
-
3 - t-l
amon_st Lhe performing ani non-perforning hrtists who

were in screice as on 6,3,1932,

—— e __ .

15, But in view of thue muteriael on rccord, 1t is

necessary to consider as to whether it is just and
proper to give any bnuirds dirvectSon ponding| finalission

of the kecrultment Rules in rejard te Anpounters, It is

nesessary; Lo refer to the relevant material for 2o zr-

mination of the same. As per rules ian force|prior to

254 of the posts of Projuver nad to he filled

up 2y limited selection by promotion tian Serior Srate
' I

Announcers, Staff Aptists in the Junior and Fenior scalos
of Journalistic Group, Janlor Grade Music C%“POHUKS anil

_Senﬁqf“39§lg and Zelection Srade Drama Artiﬁts.‘ 254 of the

. :
p0sts of Producers have to we filled up by promotion on

. . _ | '
selection from anongst Productisn'AssiStant%-with a ’

minimuain of S years in wee graaes, 1t [ :cLLyd th:t

recrul tment Dle wdas ewsnaed tn 19/0 whereny tne roemalning

506 ©f posts of Producers nave to be £illedlup by prowotiosn

on selecrion, 7o por 1484
L

Recrultmenrs snledu, the Produltiun

.-.]:..'/__
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Assistants anl other non-purforming Artists are now

become eligible for promotion to the post of ML L e
‘ N | ‘
Executivae, The évanuce of\pEOmotign Lo Prwd)laninn
Exegutive 1s to Janior Lcale ot lUPJ/ilu. Thus a

Producti.n-Assistant wao was carlicr Weilgivle Lor
Progyramme Zxaecutive th therefroan to the post of

promoLiDa to the post oi, /PEoddrer 15 now cligible tor
pronction to the pout of Junior scale and lacer to the

senior sceleil,The Zenior Announcer who was earlicr

crlglole to nedoue Pooduace s L i depidved ot proreet Lon

to the post of Progradie Eswcuabive which is‘nOW‘equivalcnt

to Producer. when a Production dsslstants Call NOw

COms toe the post of Junior Seale and even to Lenloer

scale in IBP3/I13 catejories to which they were not

21 4giule prios to G.3,1982, Lhe questicn arises a3 to

. . .- . i-
wiy the Pertorming Artists, for whom the minimum educa-

tional qualificatvicn is- :quivalent and whan he should
‘ '

have an adaitioual qualilicotion, snould eiso not b

made eligible Lor promotion to the Projramme Exacative

@ feeder source for che Junior Officer, is a matter for
consideracion ~t the tiwe of finalisation of Fecruitment
' [

Rules in rejard to Announcers., when a Camernmdn in Door-

darshan, whose duties gre evlﬁcntly differ ent from dutics

Of Transmission Executive and non-performipg artists,

and whose minimum qualificacions are diffe:ent frcm those |

of the FOSt ok Transmission Executives/nonwpwrforming

arciscs,

is made eligible forApromotion Lo the post of

Programme Executive/the samne also has to be naturally

taken into consideration in finalls-tion of tre

Recrultmant Rules

'V/ ‘

of the Announcers. a namier of

| 13-
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Announcers are dischargiang the duties of Transmis

_ ALl India service, their non-consider

~ABCUtive,

to the material wi.ich has

| %, 9€
, s 13 g :;;= . ,

documents {page~83 Jnwarcs in the paper-book} filed

for the applicanLq)are relicd upon to urje thut the

s3iion
\ ‘
—xecutives, Production Assistants, DProducers, SCript

Writers also besides Jdischarging their work. ' It is.

stated in the reply that the Announcers are entrusted

with such duties occasionally, Many of those documents

¢o not disclose that the Anncuncers were entrusced to
such duties only wien the rejulor Lncumbeat was not
4

avallable or when regulasar post was vecsnt, Tha quane

O the applicants that LeCause of the SuPQLdl talents

ot the Announcers Lrzir seivices L

NOTE banJ untllncu

in regara to otner LosLs Cannot e brushed oside, Thot

factour also has to we vorne in mind in tinal?sation o f

{ - : |
the kecruitment kules in regard co Innouncers,

20D, Article 1¢ of whe Cinstitution of Indie reters
o equal opportunity in services, e

oilaw

the applicants is that LUy el

contentions ftor:

eually comperont as

Proauction Assistants and more reritorious and talente s

tor consigerdtion tor promotlion: Lo the IULjur SouUrse to

ation 1¢r such

promotion is violative of hrticles 14 & 1¢ of Cun“titution

of India wnen erscwhi le Product131 fuvsrLanLJ Yo Lt ma i

1]

eliglole for such promotion. It cannot ba sﬁated thit
the F?nqgrned authority (R-2) will not leok %nto all
the relevant material especia:ly in rejarcd ﬁ% avenue
ot Promotion to Junior scale of IBP3/IIS t:fﬁ\?rograsme
feeder source for junior scale L Ipps/1IS,

In that context, the conceried authority has to refer
& bewring keeping in view the

challenje under Article 16 Ot Lhe Constitutio. betore .

tinalissvion of xefrul ent RAuies for ANnouncere,

pVieg ...1:/-'
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|
21, Recrultment Rules of varlons servicds whiieh

have a uearfog also will ve locked into by the con-
cerned authority, In the A,P.state Medizal Servizes,

thile &re cowmwen Hecruitinent iiiles in regurd to |

Doctors {n varicus disciplines., che Doctors join
s@rviceg as Assistant surgeons. The pnosts of Pnysicians

and Surgeons are in various disciplines, The prowotions

Lo the posts of Bhystcioneg aod SULgeons gre (Tom anong st
Lhose who are specialchd in their respect lve flelds,

In view of’the mamoer of Vacancies aVuilablebin each
discipline and the nuamber ot eligible candid&tés, one
who joins in 3 parviculor discipline euarlier maylﬁe
prometed in his discipline av a dite later, tﬁun.thg
d.te on whlch another Loctor who Jolnud in anbtﬁcr

discipline was promoted. Lut all the Specialists in

-

all the disciplines arc elijliule fodpromotion Lo the
promotional posts of Juperintendent o- Printinal or

Director which are on administrative side, Thus, it is

in

Aot unusgual tht when all the employees are/one stream

1Ty
in the beginning,mpy be separsted in the middle,
(R 4 ’

I
and may again competée to the same posts later,

The
. . I
question as to whether any provision to exclude employees

in some of the disciplines for promotion to the higher

po=ts ian
1

is ¥ matter for considzration when it arises, Even {n

ot violative of Article 16 of the Constitution

Txd Mallikarjuna Razo's cuse, the Supreme Court after

holding that it is not [or thy court/I'ribunal to o 'vise
LK) + » . . ‘
the Executive/Legislature in the policy matters, remitted

the matter to the low:r Tribunal for consideration in r.gard

to thd challenge under i.ticles 14 and 16 of the Zonscitation.
V-

e
-o-nls’.‘-
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- <
Thereln, d¢ wis urged for Lhe anplicantd thdt no

cption vas glven ofter initial recraguaent, Lo chooie

cperticalar discipline and tha posts werw fnterchargeal L
and hence the promotlons Lrom amonyst thone in a roars=
ticular discipline only Ls violiGlve of,riicles 14 &

s othe sald tacty

16 of the Constitution o0f Inaia, but, as
vj'\—""‘ ] ' : -
waslcnallengcﬁ fur the responcuency, the mettar was

Tom G

remittad ©o thy yespotdonts, It means that 1f che

-

Lacns as staved for the applicont: ther

el

A WL CarLect,

then the provision limfting the promcrion from amonjyst

the wieployees In purvicalor disclslioe s heave Lo we helo

oS unionstitutional Ledny arbitrary ond ez it will be

a cate of wéenlal of opootiunity o emnlovecs 'of Ggual

or higher compecence, In the same declsion, the similar

situation in rojera to AWP.Btate Agriculetursl servioass

wah el30 réferred to.  Thus, Lhuele «l¢ aldie, Services where
N _ D LA : : .
amployeres discharging ditlerent BULY e nay be considercd
LOF promctiin Lo a Catugory to wnloch the employses of wem=sm?
FMET GisCiolined wiho ole Ceupawls ol Gleahatding the
- gy e - . ) N "',.. " - - . 'z
Lolviows, Trus, Lherns can Le aore Coan One Lesedoey
BLUTGE EOr Droaotion Lo one Calwjory.  Svior 1o V),
. , _ ‘ ‘ ‘ i
PRUIOIMAALY &0D nLne 6 rlorming 4rtists wirls OO juged Ly
|

Sretion Lirector, Tne mininam educitionsl {uaeliiication

i
:ha;_o. Non-
|
Their pay scales wece Same. It is
| :
L
of thelrs were also

ftor prrforming artist wis not less thaa
periomming arcisc,

b
stated for Announcers that the npolLts
interchangesble, Suprzme Court held tHat'the classification
LJ"\ Lo Q—at'*" P Y S S e

of parformin: and non-performing crtistcs &écmtnq—tham&aﬂ
. ol
Soverament servantaLdiscriminatory. All tne aceve facus wre

relevant at tne time of finaelis tisn of regruitoent rules.

22. It is sitated for the respondents thet in view obf

the noture of the funcclons of LIn and Loaardershian,

>

14 0
L ) ,-'
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Ly

Chesistants were

PR . ' 1
could” not gec ‘even one promorion even afto

-senior Grade Announcer, i,¢,

I it H

it is necessary co auseas LN 0D Lor iagie uLnrerurmLuJ

arctiscs periodicually and hence the sald Luliju{y IRE

tc be treated Sperutely. from non-pertorming arctists. i

]
N\ .

et Lt is urged for the Announcers that the blassification

a5 performing and pon~-pertorming acrtists was held as

discriminacorcy by the Suprowe Court in the Juugmuent iun

W.F.N0.13636/83 (National Union or All irwia kadio

and others Vu. UOL and anothoer) de, b.n.lsgo It is’

urged for the respondents thst Announchﬂ who We o

FeCruited o Srave-lv are Raving avenue of uromotions
|
to Grace~I.I and liter o Srede-il1 ang h*nce there is

Ao need to provide anotner evenus of promotloh~£or them

“nd it wWas s0 o.terved by the Agjarwsl Commibtoe, wue,

it is 'suunmitred Ior the hnnouHCure that hhun Proouction

Lot Larlzcr eligi. le ror promotion to

Projramms Erecutive, &
‘L\..J"\J‘\- ’\r‘w i
hed Muuom eligicvle for promotion

leedir souroe Lo junior scale,

Lo thu pusts ol Provramte
Lxecutives and then to junior and senior scale also,

grcer trey had .ecomz Sovernnent servanus iJ 1958y

« thuere
ls no justification in rot extenaing that bﬁnutit_to tihe

Announcer. who had also become Covernuent s:2ivants trom

1952, and deprivation of thar oensfit anounts to aenial

. equal opportunity to them,

23, It was noxt urgued Ltur the Fuspondents that whilae

the Transmission zrecutives and non-pecforming Artistcs

DY TP ITeN

T working

for more than 10 Y@ars, the announcers Sr. IV are

sA LT
gecting promotions Lo Yralde-I1l ewven workiné tor only

I
5 years, But it is contended for Announcers that an
|

knnouncer who joincd in 1970 in‘Grade-Iv, i3 now a

Grade=-III only, while one
who joined as Production

hssistant in 1977 hod already

ce l7/-




by

pecome Programne Exceutive & post vquivalent to ‘
urade <11 Announuur. while, it was stated for the

ro;pondantg that even eaé&iur the ‘fransmission

ixecutive was supervising thv work oL an Aunouncelr,
it 1&g urged for the Announcer! that even after they

nad become whe Govarpnent M.fvnnts and when the scale

of some of them is even mora thiah that of Transmission
Executive, why they snould be under the control and

- supervison of the Transn:ssiun LXECUtiVG or LVeﬁ Frogcar. €
txecutive, It is also scatud Lhiat L& the Anﬁouﬂguru aty
taken on the sdministravive alue, there i3 a P°351biliﬁy
of having W néw talentwd and new voices in the ?ﬂteﬂOFY

of Announcers. It is also pubmirtted for the dupliCdntS/

i
announcers that if an Announcul 1% mase a Projramme I
o . ] |
Executive, he will not only bV {n a better posigtion to
assess the performance/ he altlity of Announcers, but

also can soly gulde themn, which will be in the interaest

of the insgitution und wnich van give better performance.

L1l the acove will e naturally jooked inLto Ly the conserned

authority bt,to;e tinaliusation ot Recruiltme nt RulEb tor 1
ADROUNIErS,
24. It may be noted tnaL an pur the Jud;munt dr. S.4.130

in Civil virit perition No.l}blb'ot 1623 and baFch, a direct!
was given for appointnent of liign Power Conmittec for
considuracion of the ObJLCLiUnb which were tlled betfore

R T . . 1 (onCad A= WL wm™
the 5ubrcme Courc a.dinst Lhn ‘scheme produced Pnd the

CGoveriment was regulired to take 8 duelaion wibhlﬂ %X

months. It 48 not known as to whether one of the objection

| o
therein is in regerd to the claim of shnouncers for thelr

consideration for promotion €O the Programme Executive,

# feoder source to the jun.or scale of IBP3/IIS and or

L | o } .L.zs/Q

e

-
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\Eﬁ tha 'ﬁ”**“ ,“1g puat of Juulor soiale,  but,

it is evident from verious rupresentations, the coples

" nf which are £1led for Assoclation of Announcars or

.y )
individuals, that such a claim is made, B2ut the

Recruitment Rules of the Announcers are not yet fina=-
lised, In the meanwhile about 342 posts i Progruin.we
Execﬁtives are going to be filled up after relaxing

the provision in regard to direct recrultment as dne'
time mazasurs, wé slso refcrrea to the provision which
was In existence prior to 6.3.1982 whereuy an Announcer

could be promoted to the post of Producer., Tne Production |

fov Gy vn e,

Assiscants are now eligible for promotion to the PRroductfoun |

) Executive when he was earlier eligible to prcmotion to
S Y
/ Produceghénd in view of that the Production Assistants

¢ah now even go upto the post of Junior Officar if not
senior Officer of IBPL/IIS. Y& also retirred to the

earlier provision whereuy 254 of the posts of Producers

had o pe- fillsed from amongst Announcers and othezs,

és. I1f£ 342 posts of Programme Executives are not
limediately filled up, the work will bLe naturall}
hampered. bBut at the same tine Lf & fui& is goling to be
incorporated to the elfect that Announcers are also
eliginle for promotion tu the posts ot Prograne Dxecut

o4 - o4 £ 3 - 3 i ‘
Assistant Directors, then naturally prejudice will be

Caused to them if some of the posts of Programme Ex/
eives are not kept vacantl Thut 1E they are kept

the work will suifer, If the rule iy favo;c of
is not joing to me incorpo..ted the nan-pertord
‘wno are empaneiled will be wffecredq {f they
promotions.  Hunce, kKeeping in viow the it

Institution and alao the inter:st of botk

and non-pzrforming Artists we feel that
/!

Brop=r to pass the followiné ord:r pe’

of kecruiltment ruler {p regard to hr

'V’, o

T
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L]
L} \__/ V 1 ll) |4 '«‘7
The posts alloc:ble to the Transuission JAecutives . “
"y : N
= .a ey puate=4.a{1) (L) ot Chuptlev-1ll, Lehedala-o ol :

. _ |
np Compllation of Retrultment kules for various posts

| n

in AIR" can be filled up. DBut the interse szniority

|

along with others in the éatcuo;y'of Progranmé@x¢cutiv:s
will be supject to the Recruiﬁmcnt fules in rejard to

the Announcars, 1'40 of the pouts in thc catFJory‘of | *
PrOfrumme “/ecutivcs ‘out of 171 allocnble to nun—pel!olmlnj
Aroiztys s pcr uulc 4.0 (D) hdl” to bt kepl unLill =,

S

But, il the arders of promotiol to the posts ol Programue

cAecutives from amonjst the sald cutzgory of non-pertorming
phwee, ML S

Artistes byulﬁﬂk,1494 issued exceed 131, the remalning

N :
poscs of Prograume L>ccut1v~a dllocuble to non-uﬁLLuLminJ

Artists have to be kcpt'VaCaﬂtyf But, the non-performing

: i .
Artiscs who are empaneilea ror promotion to the posats ot

pProgramnne Lxecutives on the Liasis of thelr seniority

may be required to dischérje tne auties of posts tc be

kept vacoent on payumwent of chorgye ollowance, In casse

the Announcers succesd in regurd to their.claim for '

ProOmOLlon to the posts ot PIOerwnc Lrecutives on thm
Lo L v.‘xka \

Dasiy oL the Hfecrultmnene hules, the Anuounc::& hmve to
.
ce considersd for promotion to the pouts of Projraenine

Lxegcutives ol they will Le entitlie:d to such promotion

| . Lo b

trrom the date the respective junior was prosoted with'

eli monstary benzlfits. sat, in case the Announcers

will nut succeed 1n regard to thns sewe, the non-performing

srtists wno have to be piaced fn-Charys ob the pust of

Prograinie LatCutlives 1o pulsuwnce OF Lhis order nsve Lo be

given promoticon rrom the date on which cthey were placed
e | | |

- 02‘)/"'
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Incnarge or those p.}ita ul Programme Lm-cuLiv--n '
and Lhe fo.{c‘ffnec in pay OfF the 1-'1'0.Jrununcl|‘ Lrecu- :
1
tives and the Chargc‘ Allovances has also Lo be paid
Lo them, - ‘
L
2€. The U.A. 18 ordered accordingly. ' He costs.
"h DIL% THUL .-_(?
LTS e 2974 xﬂ'?
Disldnnn, Cb”( C[,hu- ........... - \3 \.c \.\ ,
Seutral Adu it ist: clive Trlhuna ;
Hydeicol ) Leueh
‘ Hvdarabad,
To ‘ . ‘ '
i. The sarrctary, Mdnistry of Information and
Broad Casting, Govt.of India, Hew Lelhi,
2. The Director General, All India Radio, New Dufhi.
/3 The station Director, All Inaia Radlo, Hycerabad.
" 4. Tne ytation Director, All India kadio, Cuddapah.
8. The Station Director, All India Radio, visakhapatnam.
§. The Station Director, All India kadio, Nizamabuad,
7. The Station Direcéor, All India Radio, waxangél.
8. Tne Station Lirector, All India Radio, Kothagudem.
9. Tne Station Lirector, 4ll ladia kadio, Adilabqu.
10, The sStation Hrector, All India Radio, Tirupaﬂhi.
11, The Station Directorx, All India Raalo, yijayeﬁuada.
12, The station Director, All Inuia Kadio, Ahantopur,
13. The Station Director, All Inaia Radgio, Kurnool-
14, The Station Director, Commercial BIOddCOatiﬂg Survice.
. ALl Jadia Radlo, Hyderabaed,
15, One COpy to Mr.J.venugopal Rao, Advocate,CAT.Hyd,
16, One copy to MI,N.R.Devraj, S£.CGSC.CAT.Hyd, |
17. One copy to Mr,Y.Suryanarayana, Advocate, CAT.Hind ,
1€, Gne copy to Library CAT.Hyd, |
19. One
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spare c0py{
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